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THE        VICE-CHAIRMAN (SHRI 

BHASKAR       ANNAJI      MASODKAR): 

Mr. Mathur, I am on my legs. Now, let us 

proceed in a little orderly way and dignified 

way. 

SHRI JAGDISH PRASAD MATHUR: We 

always try to help in running the House in an 

orderly way and dignified way. But first they 

provoked us.. . (Interruptions) . . . 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): Yon 

should not get provoked. 

SHRI M. A. BABY: Any unparliamentary 

references made from both the side* should  

be removed from the record. 

THE VICE-CHAIRMAN SHRI 

BHASKAR ANNAJI MASODKAR): If tkere 

is anything, we will remove ft from the record. 

SHRI M. A. BABY; Let our record not 

atmk. Please remove upparliamentary re-

ferences from the record. 

THE        VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): If there 

is anything unparliamentary, it will be 

removed. But if there is any expression of 

emotions and sentiments, it cannot be 

removed. This is not unparliamentary. The 

Members are entitled to express their 

sentiments... (Interrup. tions) . .. Mr. Kalita, 

again you have got up? 

SHRI BHUBANESWAR KALITA: 1 am 

telling you with all the force at my oommand 

that their Member has started making 

references. 

SHRI JAGDISH PRASAD   MATHUR: 

What  *you  are  talking? 

 THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR: Mr. 

Pandey, you are going to speak on 

      this Bill. You can deal with all those paces 

      then. Now, Mr. Raghavji, how much time 

      are you going to take? 

SHRI     RAGHAVJI:      Ten  to  fifteen 

minutes. 

THE VICE-CHAIRMAN (SHRI 

BHASKAR ANNAJI MASODKAR): No. 

There is a statement to be made now. We will 

take up the statement. Your speech will 

remain inconclusive. Hon. Minister. 

SHRI RAGHAVJI: I will continue later. 

STATEMENT BY MINISTER 

Measures   proposed   to  strengthen   Public 

Distribution System 

THE MINISTER OF STATE IN THE 

MINISTRY OF CIVIL SUPPLIES AND 

PUBLIC DISTRIBUTION (SHRI KAMA-

LUDDIN AHMED): Sir, the House will 

kindly recall that Prime Minister had made a 

statement earlier in the House on the Public 

Distribution System and promised that a 

comprehensive plan to strengthen the Public 

Distribution System would bo placed before 

the House. 

 
(Interruptions) 

 

Expunged as ordered by the Chair. 
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One of the top priorities of the Government 

is to revamp the Public Distribution System in 

such a manner that its benefits cover those 

sections of the people who need them most. 

As a first step in this effort, Government 

plans to ensure that the Public Distribution 

System reaches out to the remotest corners of 

the country, especially areas where large 

numbers of the poorest of the poor live, 

namely, areas covered by the Drought Prone 

Areas Programme, the Integrated ^Tribal 

Davelbpmejnt Projects, the Tribal Majority 

States, Desert Development Programme areas, 

designated hill areas and urban slums. 

In doing this, Government's objectives are 

threefold; 

(a) to evolve a delivery system that 

provides the specified essential commo-

dities to the fair price shops at their door 

step, 

(b) to ensure that the essential com-

modities are available to the consumers at 

pre-determined, affordable prices, and 

(c) progressively expand the coverage of 

commodities to include every day essentials 

that have relevance to the nutritional and 

social needs of the consumers. 

These ideas were placed before a meeting of 

the Advisory Council on Public Distribution 

System on the 23rd and 24th August, 1991 in 

which the Chief Ministers of States and State 

Ministers of Pood and Civil Supplies 

participated. Based on very detailed and in 

depth discussions with the representatives of 

the States Governments and the Chief 

Ministers a concrete plan of action was 

chalked out on the steps to be taken in the 

next one month by the States. These are : 

(a) Identification of Blocks and villages 

to be covered under this programme; 

(b) Number of fair price shops re 

quired; 

 

(c) Identification of additional com 

modifies to be distributed through the PDS 

depending upon the specific ne;d of the 

area concerned; 

(d) Identification and creation of it 

frastructural and other requirement 

necessary to support the PDS operation 

such as storage poir-ts, transport an credit 

facilities; and 

(e) Identification of ways by which 

the people of the area themselves ca 

be involved in managing the public d; 

tribution system so as to eliminate leak: 

age   and  malpractices. 

In   pursuance   of   this   Plan   of   Actio 

the  State  Governments  were  requested 

initiate immediate action and to report t 

progress   made  by their,  by  the     midd of 

September,  1991.  As  on   16th Septei ber,  

1991, we have received reports fro 9  States  

and  4  Union Territories turnis ing   detailed   

information     indicating  tt they have 

completed the task entrusted them in the first 

phase.   16   States and Union Territories  are  

yet  to submit    I information   called   for   

and   these   Sta have been requested by us in 

the meeti of the Central Consumer Protection 

Coi cil held on  16th September,  1991 to cc 

plete the action required and submit ccj 

pliance  without  further  delay. 

Prime Minister has invited the repres 

tatives of the State Governments to m at 

Delhi towards the end of SeptemI 1991 so 

that we may review the progi made in the 

steps that we require take in the first phase 

and also chalk the next phases  .if action. 

Prime Minister has particularly imp sed 

upon the Chief Ministers and S 

Governments that the success of the I 

depends on the active involvement of 

people in exercising vigilance over 

System. 

Allocation of foodgrains for the 1 

depends on the level of stocks avail in the 

Central Pool. An optimum 1 of 

procurement of foodgrains is a sine non 

for a credible Public Distribrj System. 

States have agreed that they we step up 

their efforts in this direction, its  part,  the  

Central  Government  cc 
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in the case of States that are marginally 

surplus or deficit, allocate a portion of the 

foodgrains procured by them fer the PDS in 

the same State. Also, Centre would initiate 

measures for the procurement of certain 

manufactured items, that can go into file 

Public Distribution System. These efforts 

would have to be accompanied by stern action 

against blackmarketeers and hoarders. 

The States have agreed that they would 

usher in a credible PDS on the above-lines, 

within a timeframe. The Statts and the Centre 

recognise this as a joint effort, in which the 

States have leading operational role. We have 

agreed to fully cooperate with one another to 

make this programme successful so that based 

on the lessons we learn in this effort, we may 

move on to streamline the public distribution 

system in the other parts of the country as 

well. Meanwhile, joint inspection teams 

consisting of officials of the Central 

Government as well as State Governments 

would be constituted to monitor and inspect 

the functioning of the PDS at the cutting edge 

level  in  the  identified  area?. 

The House will be kept informed of the 

progress of our efforts in operational's-ing this 

vital Scheme, from time to time. 

Government is confident that it has full 

backing of this House in these efforts that we 

are making to give a new direction to the 

PDS. 
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SHRI SUNIL BASU RAY: (West Bengal):  

Sir, the Statement is  too long.    It sontaiins 

four pages, but in spite of the good wishes 

expressed by the Government the  will  is  not  

so  much  exhibited  here, S hope that in future  

we  will  have the experience   of  the      

Government's  will. Now  the   questions   that  

I  wiant  to  put before the hon. Minister by 

way of clarifications   are:     What   is  the   

number  of people under the poverty line 

covered by the PDS in each State and what is 

the number that would be covered under this 

scheme?    What would be the price differential  

between   market   and   PDS   rates? Is there 

any plian to  supply rice to the agricultural 

workers at the rate of Rs. 2 during lean period?    

What are the items now covered by the PDS 

and what would be  the  items    covered   

according   to  this scheme?    I would  like  to 

know whether the   Government     would   

supply  all  the essential  items for example, 

West Bengal had  identified   14   essential      

commodities under the PDS!—at the same rate 

all over the country.    If the Government has 

any programme to fix prices at a suitable point 

to contain inflation, I would like  to know 

whether  the     Government    has   assessed 

the requirements of the floodstricken people 

for food and other essential commo- 

dities fand  whether  any  supply  has  been 

made to them. 

Out of this statement another point that 

arises is this. What is the exact form of 

organisation that the Government wants to 

develop for speedy and effective implex-

mentation of this programme? 

SHRI JAGESH DESAI (Maharashtrk): Mr. 

Vice-Chairman, Sir, this shows the 

seriousness of the Government and they are 

now acting according to time-bound 

programme. I am very happy to know this. I 

would like to know one thong from the hon. 

Minister. It appears to me from the Statement 

that all the people in the country will not be  

covered under the new PDS. As far as Ifalia-

rashtra is concerned, everyone at present is 

included and they have been gluten ration 

cards. It appears to me that apw only those 

who are living in slumss or the areas which 

you have mentioned will be covered. I would 

like to know whether you have instructed the 

Government in different States—wherever 

every-dody body is given a ration card—that 

they will again issue new ration cards to the 

persons who are covered under this sche me. 

Secondly, what I have seen as a Minister 

in this Department also is this. Wher sugar 

was given to the fair-price shdps before 

reaching them it was going intc the hands of 

private businessmen whe were selling it in 

the black market. Ii such a situation, how are 

you going to see that all the goods which are 

mean for fair-iprice shops are acttually giver 

there and that the people should know in 

advance that so much quantity ha been 

received on a particular date? would like to 

know whether for that pui pose the 

Government is going to see the in villages, 

the village Sarpanch, c whoever is there, 

announces by ringin a bell that so much 

quantity has com and people can collect it so 

that it cat not go into the black market. 

Thirdly, what I have found, as, fc 

example, in Banaswara area of Rajasthai is 

that the Government is giving whe but the 

Advasis of that area do not coi 
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sume that wheat. All this what is going to the 

black market and is again sold to 

businessmen. 1 would like to know whether 

you will procure maize or jowar and supply 

instead of wheat to those areas where the 

Adivasis and others are consuming them so 

that those people will really get the benefit; 

otherwise they don't get wheat and again they 

have to buy maize in the open market. As far 

as vigilance is concerned, in Maharashtra we 

have a scheme that every fair price shop has a 

committee of five or six people who are the 

ration-card holders of the shop. I would like to 

know whether that kind of machinery has 

been discussed with the Chief Ministers so 

that there can be proper vigilance. There 

shouid be some voluntary organisation or 

consumer movement. Persons are there. I 

would like to know whether you are going to 

have this kind of vigilance committee so that 

they can go at any time to the shop and find 

out whether they are giving the items to the 

people according to the prescribed quantity; 

otherwise what happens is that I don't 

withdraw my wheat and the ration shop owner 

shows that he has given to Mr. Jagesh Desai 

so-and-so quantity of wheat, and that kind of 

goods will go to the black market. I would like 

to know to check such practices what kind of 

machinery you are going to have. 

I want to give suggestions to improve the 

system because it is very fundamental. We 

want that the people should get those things, 

whether in hilly areas or in inaccessible areas. 

Are you going to have mobile! ration shops, 

say at least on a particular day? You cannot 

cover all the villages. If the population is 

hundred no person can run a ration shop 

because it is not economical. You can take the 

day as Monday. On Monday you will go to 

this village and on Tuesday you will go to that 

village. It can be announced earlier. I would 

like to know whether you are going to make 

this kind of arrangement. 

Regarding items. We want some more 

items to be distributed through the fair price  

shops.  I  remember,   Sir, in  1975—I 

am talking about some 16 years before— 

through the fair-price shops we were 

supplying exercise notebooks, small tea 

packets, tubes like cycle tubes, washing soaps 

and edible oils. 1 would like to know whether 

you are going to supply small packets of tea, 

say costing one rupee per packet, because the 

Adivasis and other small people cannot 

purchase 100 grams packet. I want to know 

whether you will have that kind of an 

organisation through which you can give the 

goods in small packets which will really go to 

them. Sir, you have to expand the system to 

include pulses also. Are you going to procure 

pulses like urad dal, masoor dal, etc. Even for 

roti you require some dal. Vegetables have 

become a luxury. They cannot think of buying 

it. Even middle class people cannot think of 

buying it. I would like to know whether you 

are going to procure and distribute pulses at 

least in the Adivasi areas and where very, very 

poor sections of the people are living. If you 

are  going to supply these things to them, I am 

sure, people will say that this Government is 

committed to see that the prices are not going 

up and at least Manmohan Singhji will be 

happy if these things are done and his work 

will be leasier. (Interruptions). .. I am telling 

very seriously. Housewives and others will 

curse you if you are not doing this. I am very 

happy that the Prime Minister has taken it 

very seriously and now a time-bound pro-

gramme has been drawn up. Will you kindly 

give the names of the States which have given 

the inorma-tion and which have taken the 

initiative? Why have not the the nother States 

given the information and taken the initiative? 

If the States are very keen they should go in a 

systematic way and then only this system can 

prove effective. I am very happy that the 

Minister has made a very good statement and 

a very good scheme and I am sure that my 

suggestions will be taken into account while 

formulating the policy. 

PROF. SAURIN BHATTACHARYA 

(West Bengal): Mr. Vice-Chairman, Sir, at 

the outset I must say that the enumeration in 

the statement has some positive aspect in the 

sense that during a limited 



195 Statement [RAJYA SABHA] by Minister 196 

[Prof.   Saurin  Bhattacharya] 

time certain steps have been taken with a 

declaration that public distribution system 

should be made to cover areas where the 

poorest of the poor people live". So far so 

good. But the question is that this statement 

does not take into account, it seems, the 

existing public distribution system and how 

these things which have been enumerated here 

or the approach which has been given here will 

be integrated with the existing public distribu-

tion system which is not in existence all over 

the country but onl in certain States like in my 

own State, in Mr. Desai's State, in Kerala and a 

few other States. How to integrate these things 

with the existing PDS is the question. Then the 

question of coverage has been dealt with by 

Mr. Desai and I need not go into it again. But 

that is important. We have been persistently 

demanding t'nis thing. Why? So that the 

people are saved from the fluctuation of prices, 

from profiteering, from hoarding. Here also 

there is a mention, whatever be the figures, 

about 75 to 80 per cent of our population re-

quires public distribution system if they have 

to make both ends meet. Therefore, the stretch 

of it is important.. . 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): You please  

put  a  question. 

PROF. SAURIN BHATTACHARYA: 

This is the question: How do they propose to 

integrate these things that are mentioned here 

with the existing public distribution system? 

What would be the stretch of it? The question 

of price, affordable price, is here. In spite of 

Dr. Manmohan'g presence the question of 

subsidy looms large. A large section of our 

population would not be able to afford the 

things distributed through the PDS unless 

these are subsidised. About 50 per cent of our 

population.,. 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI  MASODKAR): He will reply 

to it 

PROF. SAURIN BHATTACHARYA: I 

hope all these things, although they might not 

have come in the statement, have been kept in 

mind and will be clarified by the Minister in 

the course of his reply. 
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what are our goingy to do? It is already on the 

paper, but it should be implemented in public 

life as well. 
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SHRI V. NARAYANASAMY (Pondi-

cherry); Mr. Vice-Chairman, Sir, thank you 

for giving me this opportunity. Sir, before I 

proceed, I thank the hon. Prime Minister and 

also the Civil Supplies Minister for taking 

keen interest in the public distribution system. 

Sir, this is such a field that if the public 

distribution system is perfect in the States, it 

will naturally control the price rise  in the  

country. Sir, the- Chief Ministers of various 

States and the Food and Civil Supplies 

Ministers of the States have been called here 

and meetings have been 'held. It is a welcome 

move. But in practice, Sir, to implement it, 

though it  is  a  State  subject.,. 
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SHRI JAGESH DESAI: It is not a State 

subject. It is administered by the State. 

SHRI V. NARAYANASAMY: I agree 

with you. It is administered by the States. But 

the Central Government has to give full 

support to the State Government for 

implementing this public distribution system   

in  an  effective manner. 

Sir, practically, what is 'happening in the 

PDS shops? There is a Vigilance Committee 

appointed by the State Government. If a 

person belonging to the Vigilance 

Department goes there and finds any 

deficiency or malpractices, he writes in the 

note book maintained by the shopkeeper that 

this is the deficiency in the stock and 

whatever malpactices have been indulged in 

will be recorded. Sir, I know personally; a 

person came to me and informed me that the 

note book which was kept was replaced by 

another note book. The note book with the re-

marks of the Vigilance man was taken away 

by the person who is the shopowner and  

replaced. 

Then, for one fair price shop there are a 

thousand or 750 ration cards. Naturally all the 

people are not going and purchasing ration 

items in the shop. 

About 75 per cent of the people will 

purchase and the remaining 25 per cent of the 

stocks will be with the owner of the shop. 

THE VICE-CHAIRMAN (SHRI BHAS 

KAR ANN UT MASODKAR): What is 

the  clarification you want? , 

SHRI V. NARAYANASAMY; I am telling 

about the problems faced by the people. I am 

giving examples. The shop, owner will show 

in the record. All items sold. He will dispose 

of %5 Per cent of the items in black market. 

Black market is not in the open market. Even 

in the public distribution system black market-

ing is going on. Now, what is the price of  

palmolive  oil?    (Time  bell   rings) 

THE VICE-CHAIRMAN (SHRI BHASL 

KAR ANNAJI MASODKAR): What is the 

question?   No speeches, please. 

SHRI V. NARAYANASAMY: I am not 

making a lengthy speech. I would like to 

enlighten the Civil Supplies Minister  about  

the prices  prevailing. 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): I am dis-

tributing time. You are thinking of dis-

tributing  something  else.     (Interruptions) 

SHRI V. NARAYANASAMY; Now, Sir, I 

would like to know from the Minister 

whether he will include more items in the 

public distribution system or not. Sir, there is 

bungling in ration cards. What happens  is 

that bogus cards have been |n circulation. 

Throughout the country it is there, in various 

State*. Apart from that, people in the affluent 

sections, who are drawing Rs. 7500 or Rs. 

8000 per month as salary are also getting 

ration cards. 

Mr. Minister, it is a very vital point. Also, a 

person who is a businessman earning a profit 

of one lakh of rupees a month, is also given a 

ration card. He is also getting the ration of 

poor men. Poor people should he given more 

ration. 

Sir, in the Civil Supplies Department, what 

is happening is that the Civil Supplies officers 

and also the Food Corporation of India go for 

procurement at the sowing   season.     I  have   

examples   of... 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): Please 

conclude. 

SHRI V. NARAYANASAMY: Sir, I am 

not going out of the subject. 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR    ANNAJI       MASODKAR):     You 

are going out of time. 

SHRI V. NARAYANASAMY; On that I 

agree with you, Sir. Within two minute I will 

finish. What the Food Corporation people are 

doing is that they go for procurement only at 

the sowing sea-ton. By that time, in the mandi 

and other places other people have procured 

the items and the remaining ones are of 
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inferior in quality. Even the rice, of which the 

Price has been increased to Rs. 8,  is very 

poor  in quality. 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): He has 

understood it.    You please conclude. 

SHRI V. NARAYANASAMY: The Public 

Distribution System can be strengthened only 

through cooperatives formed by the village 

Panchayats and cooperative societies. I want 

to know whether the Minister will give 

importance to this system so that the people 

will get ration items in a proper form. 

Therefore, I would like to know from the 

Minister whether they will encourage 

cooperative system in villages. 

SHRI SARADA MOHANTY (Orissa!): In 

para 3 of the statement it is written that the 

Government plans to ensure that the Public 

Distribution System reaches out to areas 

covered by the Drought Prone Areas 

Programme. I want to know whether the 

calamity-prone areas will be covered under 

this programme. This is my first question. My 

second question is regarding misappropriation 

and mismanagement in fair-price shops. I 

want to know whether it is on cooperative 

basis or not. My third question is whether 

there will be any card system or not. 
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DR. YELAMANCHILI SIVAJI (Aiidhra 

Pradesh): Sir, I am glad that the hon. Minister 

has conceded the fact that the Public 

distribution system faas to be revamped. But I 

am afraid that it is contrary to the wishes of 

the hoe. Finance Minister, since the Finance 

Minister has earmarked only Rs. 2600 crores 

for food subsidies, and with the expanding 

programme of the Civil Supplies Ministry to 

distribute more and more items through the 

Public Distribution System, I think that more 

money is needed for it. The Finance Minister 

says that we have to tighten our belt. I hope 

the Minister of Parliamentary Affairs, Shri 

Jacob, will try to compromise between the 

two to get more money. 

Another point on which I would like to' 

seek clarification is that it is a fact—foe also 

knows pretty well—that in Andhra Pradesh, 

the Public Distribution System is working 

well when compared to other parts of the 

country. But at the same time, there is large-

scale leakage and the Minis- 

ter has promised that he would plug the 

loopholes in this system. There is an Essential 

Commodities Department. There is a Civil 

Supplies Corporation. There is a Vigilance 

Department. There is a Revenue Department. 

On the top of all these, there is the Food 

Corporation of India. In all these departments, 

there is large-scale malpractice. The Minister 

knows pretty well that there  is a Mandal 

Revenue Officer for each Mandal covering 

about 50 fair-price shop dealers. It is a fact 

that every month, the MRO collects at the rate 

of Rs. 300 from each dealer amounting to Rs. 

15,000, only for alloting a quota. Also, the 

Vigilance Department collects Rs. 1000 or Rs. 

500 each month. 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): Now what is 

the    clarification    you    would like to 

seek? 

DR. YELAMANCHILI SIVAJI: I would 

like to know what steps the Minister proposes 

to take to plug all these loopholes in Andhra 

Pradesh, in Karnataka, in Tamil Nadu as well 

as in Pondicherry. The present Public 

Distribution System is covering only 10 per 

cent of the total foodgrains production in the 

country. There is no relation between the 

procurement and the allotment from the Food 

Corporation of India or from the Central pool. 

For example, two States, West Bengal and 

Andhra Pradesh, roughly pro. duce the same 

quantity of rice. People of both the States are 

rice-eaters and the consumption of rice is 

equal in both the States. But the contribution 

of Andhra Pradesh to the Central pool is 20 

lakh tonnes per annum, whereas, the contribu-

tion from West Bengal is about 80,000 tonnes 

or'even'less'than 80,000 tonnes. But the 

allotment is the same. I would like to know as 

to what steps the Government propose to take 

to procure more from the rice-producing and 

rice-consumingj State of West Bengal to 

augment this distribution. Neither the Food 

Corporation of India nor any other 

departmental agency is procuring coarse 

cereals, maize, pulses, vegetables, onions, 

life-saving drugs, etc. The Government is 

apathetic towards the problem of rising prices. 

As T mentioned the other day, there is no 

relation between 
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the prices of the bulk drugs and those of the 

retail drugs.    The prices of retail drugs are 10 

times more when compared to the butt drugs 

but the     Government is just keeping quite     

over this pro-7.00 P. N blem.    I   would     

like   to   add, in    this     connection,    that    

the Department supplies    food cards for the 

Members.    Is it warranted?    They supply 

subsidised foodgrains  and    sugar to    the 

Members, in the Parliament House Annexe, in 

the Super Bazar.    This is interested for the  

poorest  of  the     poor.    Therefore,   I want 

the Government to set an example. They 

should cut down this supply to the members, 

so that    savings    can start at home.    These 

are the clarifications I wanted to seek. 
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SHRI KAMALUDDIN AHMED; Mr. 

Vice-Chairman, Sir, I am grateful to the hon. 

Members who, in the shape of clarifications, 

'nave given some valuable suggestions and  

advice. 

At the outset, I wish to clarify one t'ning. By 

this statement. We are not going to remove the 

existing system, or, we are going to cause 

another parallel system to come. What has 

been said in the statement is that we want to 

strengthen tne system, revamp the whole 

system and make it more efftctive so that it 

can reach the poorest of the poor. This is the 

main thrust of tne whole scheme. The system 

has been there. Hon. Members are aware as to 

what commodities are supplied through the 

public distribution system The commodities 

are, rice, wheat, sugar, kerosene, imported 

edible oil and in some States softcoke. As the 

'non. Members are aware, there had been a 

general dissatisfaction over the functioning of 

the system. A number of mal-practices, leak-

ages, and some mal-administration at the State 

levels had been causing a sort of unrest all 

over the country. Here I must submit that from 

the day the Prime Minister was sworn in, from 

the day he became the Prime Minister, he gave 

the utmost importance to revamping the whole 

system of public distribution and this is the 

effort which we have made last month by 

inviting Chief Ministers of States, by inviting 

the State Civil Supplies Ministers and also the 

officers who are administering the system. 

There we had a thorough discussion with them 

for two days on various aspects of the system. 

There were elaborate discussions, exchange of 

views. We heard what their needs were and 

how the system  is to be improved. 

Another thing which I want to submit is 

faat under the existing system the Central 

Government used to allocate the commodities 

and the distribution was totally with the State 

Governments. How much commodity should 

be given to each card holder and each person 

was left to the State Governments. Whether it 

should be 10 kgs. or 15 kgs. or 20 kgs. that 

was entirely with the State Governments. The 

Central Government used to only allocate    a    

particular    quantity 

of these commodities. Of course, in the matter 

of sugar there had been a uniform rule of 

giving 425 grams per person. I won't deny the 

concern of the Members t'nere have been so 

many leakages, so much of mal-administration 

in their system. Our effort has been to improve 

the System and try to plug these leakages, try 

to remove the difficulties the consumers were 

facing in getting those commodities. It was 

with that sole view that the whole system was 

tried to be revamped and we are in the process. 

Since the Prime Minister had made the 

statement in both the Houses, we are looking 

into the system, we are trying to revamp it. We 

have called the Chief Ministers and State Civil 

Supplies Ministers. We are bringing forward a 

comprehensive system to improve this whole 

scheme. The Prime Minister also promised 

that he would come with the scheme before the 

House. It is in pursuance of that assurance that 

this statement is made. 

Now let me clarify as to what the coverage 

is. There seems to be some doubt in the minds 

of the hon. Members that the new system is 

going to replace the existing system. It is not 

like that. In the existing system we are making 

allocations. In particular areas, that is in areas 

covered by Integrated Tribal Development 

Projects, we had been giving the commodities 

at a concessional price, but it was only limited 

to those integrated tribal areas blocks and 

those blocks may be 700. I am not very sure 

about the number, but it is a little more than 

700 blocks. By adding these new areas, that is 

the drought prone areas, tribal majority States, 

the desert development programme areas, 

designated hilly areas, urban slum. I am grate-

ful to Shri Mohanty that he has pointed out a 

very, very important area that, perhaps, has to 

be included in this and I assure him that we 

will look into that. iDefinitely the calamity-

prone areas are to be covered under this 

scheme, I agree. We will examine that and we 

will try to include those areas also which 

every year face some calamities and 

difficulties. 
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DR.   YELAMANCHILI   SIVAJI:   And 

cyclone-prone   areas. 

SHRI KAMALUDDIN AHMED: Yes, 

cyclone also. Cyclone comes under Calamity . 

. . (Interruptions) . .. The honourable Member 

knows that the entire Andhra Pradesh is 

covered. The total population of Andhra 

Pradesh is covered. 

SHRI  JAGDISH   PRASAD  MATHUR 

(Uttar Pradesh),' You are sympathetic    to your 

own State,  Sir. 

SHRI KAMALUDDIN AHMED: No, not   

like    that    ...    ...(Interruptions)... 

DR. YELAMANCHILI SIVAJI: It "Was 

introduced long back. It has been there since   

1983. 

SHRI KAMALUDDIN AHMED: Sir, for the 

information of the honourable Members •Who 

are interested to know which of the States  have  

responded to our queries,  I may submit that the 

States  are Gujarat, Haryana,   Himachal   

Pradesh,   Karnataka, Madhya Pradesh,  

Maharashtra, Mizoram, Rajasthan  and West 

Bengal.   The Union territories of Andaman   and  

Nicobar Islands.  Dadra and Nagar Haveli,  

Lakshadweep   and   Pondicherry   have   also  

sent their   replies   to   our   queries.   For   the 

information of the honourable Members, I   

would   give   the  queries.    Sir,  the   in-

formation that    we    sought    was, firstly, 

identification   of the blocks.   As   I   just 

submitted,  the  original  ITDP blocks are just 

over 700, but by adding these areas the   number   

of   blocks  is  going   to  be 1,600   or   1,700.   

So,   the   identification of those blocks, the 

population estimates and the past PDS allocation 

to the area, the number of Fair Price Shops 

needed in the  area,  estimates of the below-the-

poverty-line   families!,   storage    capacity 

required, identification of additional com-

modities  and  the quantum  of  additional 

commodities  required  and report on the 

doorstep   delivery   system.   These      are the 

things on which we sought information  and the 

information has come.   In fact,   yesterday  we     

had  the   Consumer Protection Council meeting 

and the same     Civil Supplies Ministers from the 

States 

have attended the meeting and I though that 

the States which have not sent the 

information would come up with this in 

formation and give their statements. Perhaps, 

some have given and still we have to receive 

some information. I am again writing to those 

States to send the information immediately 

and we are lagain going to call the same 

Ministers to a Conference at the end of the 

month. 

SHRI JAGESH DESAI; Send telex don't 

write letters. 

SHRI KAMALUDDIN AHMED: 1 am 

calling them and we are again meeting at the 

end of the month. 

Sir, while giving tin's information, some 

suggestions have also been given. The 

association   of   people's   representatives.... 

SHRI SHANKAR DAYAL SINGH: I have 

suggested to you that you should also 

associate the Members of Parliament from 

both the Houses because I think they are the 

proper men and they are the proper channel 

also. You have also given the assurance in 

your statement that you will always give the 

progress report to the House. 

SHRI V. NARAYANASAMY: On State 

Committees Members of Parliament are also 

members. 

SHRI KAMALUDDIN AHMED; Sir, one 

correction. While mentioning the Union 

territories, I mentioned Dadra and Nagar 

Haveli. It is not to. It is Chandigarh.   That 

correction I make. 

SHRI JAGESH DESAI: But not Delhi? 

SHRI KAMALUDDIN AHMED: Sir, these 

are the States which have responded and 

which have given this information. Now, 

about association of Members of Parliament 

with the Vigilance Committees or the 

Monitoring Committees, it is a matter of detail 

and we have to see whether Members of 

Parliament should be there or other locally 

available people...(Interruptions)... These are 

the things which I will look into. 
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DR.   YELAMANCHILI   SIVAJI:   Both 

at the State level and District level, Food 

Advisory Committees are already there and 

people's representatives like MLAs are   

already  there. 

SHRI KAMALUDDIN AHMED: In 

different States different system are there. 

Where we have to associate them—that is a 

matter on which I will have to consult the 

State Government also. But my fort will be 

that some monitoring, effective monitoring 

must be there, effective vigilance must be 

there. 

Sir, Sunilji asked the number which will be 

covered. As I just mentioned, the area that is 

going to be covered will be that about 1,600 

blocks will be coming in that. 

About the commodities, more commodities 

which are sought to be included, presently the 

State Government are at liberty to add any 

number of commodities to their public 

distribution system. 

As Sivaji Saheb has just said, the allocation 

or the provision made by the Finance Minister 

is limited, and it may not be enough for the 

purpose. I can only assure you that the present 

subsidy on the foodgrains is about Rs. 2,200 

crores. The amount is less. The Finance Minis-

ter is providing some more money. So, 

naturally, we will be covering that. If we still 

feel that some more money is required there 

are ways.  . .. (Interruptions) 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): Let him 

complete.    Sivaji let  him   complete it. 

SHRI KAMALUDDIN AHMED; Sir, as I 

stated in the statement itself, our effort is to 

bring some more commodities, some more 

requirements of the common people under this 

system. For example an hon. Member 

suggested tea. Of course, we are trying to do 

it, and I am happy to say that the response 

from the tea-producers is very positive, and 

they have showed their willingness also to 

bring a considerable quantity to be made avail-

able to the common people at a concessional 

rate, in small packages. 

About dal and edible oil, I want to make a 

particular submission that the position of 

edible oil has been a matter of concern for 

everybody. I share the anxiety of all the 

Members equally, I am equally having 

concern. 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): You are 

personally affected. 

SHRI KAMALUDDIN AHMED: I am also 

affected. Everyday I get letters, telegrams, 

telexes from Chief Ministers, Ministers   

about  edible  oil. 

SHRI JAGESH     DESAI:   Not      from 

your wife. 

SHRI V. NARAYANASAMY: Are you 

going to request the farmers in Andhra... 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR):      Kindly, 

let  him   speak. 

SHRI KAMALUDDIN AHMED: Sir, the 

position in the matter of edible oil is that there 

is a gap of about 1 million tonnes. We have to 

go by the figures that are available about the 

production of oilseeds and about the 

availability of edible oil. But my own 

assessment is that more people have started 

eating, consuming more oil. One more thing 

the hon. Members have asked. I submit that it 

has been a general policy of the Food 

Corporation and the Ministry of Civil Supplies 

that the locally procured commodities must be 

allocated locally only. For example, in the 

State of Andhra Pradesh there has been a sort 

of arrangement between the Civil Supplies 

Ministry and the State Government that 

whatever rice is procured in Andhra, two-thirds 

of that rice they take back the State takes back 

and that only one-third of that rice is available 

for allotment to other States. Now, in the case 

of West Bengal the thing is different. There the 

procurement itself is not very much. These are 

things on which different State Governments 

will be having different  views. 

DR. YELAMANCHILI SIVAJI; Are you 

having any figures of production of rice,  

consumption of rice,  allocation  from 
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the Central pool and procurement in regard to 

Andhra Pradesh and west Bengal? 

SHRI   KAMALUDDIN     AHMED:       I 

am  submitting that it varies from year to year.      

For example, in the current year we have 

procured a huge      quantity      of rice  from 

Andhra, that  at the same time we have given a 

large portion of it    back to   Andhra     

Pradesh.    In     the     previous year,   subject   

to   correction,   I   remember ...(Interruptions)  

The     need     has  grown, but  proportionately     

production  has   not grown.       That  is  the  

crux   of the  problem  whether It is edible  oil  

or dals.    In the case of the pulses the gap is of 

about two million tonnes.      Though pulses 

have been put under OGL and we    are free to 

import pulses from other countries       and 

cheaper   pulses   are   also   available,       the 

problem is where there is scarcity   speculation 

grows.      The result is that the common   man    

suffers.    We  are    making all efforts.      The   

Oil  Technology      Mission has been set up to 

make efforts to    increase the area of 

production under      oilseeds.      There   has  

been  tome   improvement in that, but the fact is 

that we used to bridge this gap by importing 

edible oil. Our  imports  of  edible  oil   over    

the last ten years remained between five lakh 

tonnes and eight lakh tonnes annually.    Now 

in one year we imported palm oil to the extent 

of 18 lakh tonnes.      Since palm oil is cheaper 

and it has no odour,   it     has become very 

popular  in the country.   In every State there is 

a demand for it.    Because   of the  foreign 

exchange crunch we have not been     able to 

import a single drop of oil  from March  1991      

onwards. That  is  why the people   are facing    

this difficulty.      Now,  as  I told you      when 

there is scarcity, problems of pricing     on the   

domestic      front   arise.     Speculation starts. 

SHRI JAGESH! DESAI; Why don't you 

regulate the market? 

SHRI KAMALUDDIN AHMED: Kindly 

beat- with me. I will tell what the situation is 

and what kind of action we are taking. 

SHRI V. NARAYANASAMY; You a 

telling what we already know. We w: to 

know how you are going to imprc the 

system. If you share the cones that is not 

enough. 

SHRI  KAMALUDDIN  AHMED;     

are trying to overcome the difficulty.    are 

making efforts.       The statements we 

make here,  reflect on speculation the 

prices ehewhere. 

SHRI JAGESH DESAI: Why don't say 

that you will give more of it and t prices   

will   come   down? 

SHRI V. NARAYANASAMY: We < 

bear with you, but the people who : living 

in the rural areas will not be with you. The 

people could not ; even a drop of palm oil. 

Now, the qu tion is, how are you going to 

meet the requirements? That is what we 

want know. 

SHRI KAMALUDDIN     AHMED;  F 

your   information   Pondicherry   is     getti 

more of oil. 

SHRI V.  NARAYANASAMY; I    ; 

thankful  to  you.  but what about oth 

States?    I   am      representing   all Stat 

here. 

SHRI SURENDRA SINGH THAKU 

Hon. Minister, I would like to know wh 

amount you will give to Madhya Prades 

SHRI JAGESH DESAI; You kno Diwali 

is coming. I would like to knoi during the 

festival season will you gi oil to the people 

or not? 

SHRI  KAMALUDDIN  AHMED; can 

only say that I am making all effor to give 

some oil to the States through ti PDS. 

SHRI  V.   NARAYANASAMY; Si 

this is  a typical bureaucratic reply. 

DR. YELAMANCHILI SIVAJI; Wl don't 

you say oil is deleterious I health. 
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SHRI  JAGESH   DESAI:   What     about 

Dais?  interruptions) 

SHRI KAMALUDDIN      AHMED: 

Kindly let me complete. Don't interrupt. 

Regarding the question of forward trading in 

the foodgrains by the traders in Gujarat, we 

cannot do anything about it. What we can do 

is to check the hoarding and blackmarketing. 

We have taken measures in this direction. We 

have specified the stock limits for the traders. 

We have asked the banks not to advance credit 

to the trader's if they violate any rules. Time 

and again we have been asking the State 

Governments to activise their Vigilance 

Departmpnts so that they can conduct raids on 

unscrupulous traders and try to dehoard the 

whole Stocks that they bave piled  up. 

My  hon.   friend  is  very keen to  know about  

the  cooperative    sector.    Wherever the   

cooperative   societies  are  coming  forward  to  

take up distribution work      for the  public  

distribution  system  it  is  being made  

available to them.    But the whole problem  is  

that  the  cooperative      System which  is 

eristing in our     country    varies from State to 

State.    The States of Gujarat  and Maharashtra 

have  a very successful  system in  running the  

cooperative  societies.       Their   cooperatives   

are  working well.       But that may not be 

equally true with   other  States.       They  have  

not  held elections   to   their   cooperatives   

for       the last   17   to   20  years. . . 

{Interruptions) . . . Regarding the  quota of 

foodgrains      and other things, there has been 

a general complaint.    I  have no    doubt     

about    it.    I asked  the  FCI  about the general    

complaint.    They told me that there is a sys-

tem in the issue of foodgrains.    The    re-

cipient State or the organisation nominated by 

the State has an option to accept    or reject the 

commodity if it is Sub-standard. They have to 

satisfy themselves about the quality of the 

grain.    They can do    this by a system where 

both the FCI as   well as the recipient States 

will be having common samples of the grains.     

If there   is any irregularlity or any foul play 

somewhere during the distribution  process,    it 

it  very  difficult for the  Central Government 

to check it because our Scope      is very 

limited.      The whole      system      of 

implementing   the   public   distribution   sys- 

tem is vested with the State Governments. We 

will formulate the policy and they will 

implement it. ... (Interruptions). ... I am not 

yielding. 

Then, from the recipient organisation 

nominated by the State to the fairprice shop, 

again the same system is there. For example in 

Andhra Pradesh, there is no complaint against 

large scale distribution System. Of course, 

here and there, some complaints might be 

there. But they have evolved a very good 

system. They are having the door delivery 

system. In the last meeting of the public 

distribution system, I have recommended to all 

the States to adopt this system. The whole 

commodity is taken to the villages and they 

are delivered there. There is no complaint on 

that account. There might be complaints in 

other States. If some unscrupulous fair-price 

shop dealers do any mischief, the laws are 

there, different laws are there. To tackle any 

offence committed by anybody in the whole 

system, there are enough laws, enough legis-

lations through which we can prosecute the 

people. The main points that have been asked 

by the hon. Members, I think, I have  clarified. 

THE VICE CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): Yes, you have  

covered. 

SHRI KAMALUDDIN AHMED: And, as I 

promised, after I get the full information....    

(Interruptions). 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR); Mr. Minister, 

you have covered all the points. 

SHRI KAMALUDDIN     AHMED: 

Thank you so much.    (Interruptions). 

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR); Mr. Svajl, I am 

not permitting you. Now, there     fc-a message 

to  be read  by the Secretary-General 


